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Haryana State Pollution Control Board

REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD
NEAR PUNJAB NATIONAL BANK, DHARUHERA
Tele Fax: 01274-244241

E-Mail: hspcbrodr@gmail.com

To
The Registrar,
National Green Tribunal,
Faridkot House,
Copernicus Road,
NewDelhi.
Email:-judicial-ngt@gov.in

Sub.- Action taken report in the matter of Original Application No. 10/2021
titted as M/s Sanjay Kumar Vs. Union of India and others in National Green Tribunal,
New Delhi in compliance of of National Green Tribunal order dated 18.08.2021.

R/Sir,

This is in the reference to above mentioned matter. The
Hon’ble Tribunal vide order dated 18.08.2021 in the matter of O.A.
No -10/2021titled as M/s Sanjay Kumar Vs. Union of India and others
has directed as under:-

“We find merit in the plea that apart from planting dequate number of trees of native
species, adequacy of mitigation measures against dust pollution by way of water sprinkling
etc. and legitimacy of source of water need further verification. We modify the constitution
of the joint Committee as CPCB, State PCB, SEIAA Haryana and Deputy Commissioner,
Mahendragarh. We further direct that in view of insufficiency of the report, the
representatives in the new Committee should be of higher level than the members whc
have authored the earlier report. The nodal agency will be CPCB and State PCB jointly for
coordination and compliance. The joint Committee may meet within 15 days from today to
plan further course of action. Further inspection may be conducted within one month
thereafter and report given to this Tribunal within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF. The report may give the data of water supplied and used and
adequacy of the steps taken to mitigate the air pollution in the area, including the
adequacy of plantations so as to act as buffer to prevent pollution, affecting the habitation
in the vicinity. Further, it may indicate the ambient air quality of the area, standards
prescribed for mining operations in Consent to operate, whether water sprinkling is proper
in terms of criteria applicable and plan for adequate plantation. CPCB may consider laying
downy/revising guidelines on water sprinkling to be followed by Mining and stone crushing
operations and tree plantations to serve as dust barrier’

In compliance of the order dated 18.08.2021 of Hon’ble
National Green Tribunal, New Delhi, Action Taken Report of the
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constituted Joint Committee is enclosed herewith. It is requested to
kindly accept the report and place before the Hon’ble Tribunal.
DA/ As above

Signed by Mohit Moudgil

Date: 20-01-2022 13:11:51

Reason: Approved Yours Faithfully

Regional Officer, Dharuhera Region
For Haryana State Pollution Control Board



JOINT INSPECTION REPORT OF CENTRAL POLLUTION CONTROL BOARD,
HARYANA STATE POLLUTION CONTROL BOARD (HSPCB), STATE
ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY, HARYANA AND DEPUTY

COMMISSIONER, MAHENDRAGARH IN ORIGINAL APPLICATION NO. 10/2021, AS
PER HON’BLE NGT ORDER DATED 18.08.2021.

Submitted to
Hon’ble National Green Tribunal

Principal Bench, New Delhi
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Joint Inspection Report of CPCB, HSPCB, SEIAA and Deputy Commissioner,
Mahendragarh in the matter of OA No. 10/2021 titled as Sanjay Kumar Vs Union of
India & Ors.

Introduction

In the said matter applicant Sh. Sanjay Kumar has filed complaint against illegal
mining and extraction of ground water, without requisite permission by M/s Nimawat
Granites Private Limited, Bakhrija Stone Mine, Plot No. 03, Village-Bakhrija, Tehsil-
Nangal Chaudhary, Distt-Mchindergarh.

Thereafter, Hon’ble NGT vide order dated 18.08.2021 in above cited case has
directed as ...... “We find merit in the plea that apart from planting adequate number of
trees of native species, adequacy of mitigation measures against dust pollution by way of
water sprinkling etc. and legitimacy of source of water need further verification. We modify
the constitution of the joint Committee as CPCB, State PCB, SEIAA Haryana and Deputy
Commissioner, Mahendragarh. We further direct that in view of in sufficiency of the report,
the representatives in the new Committee should be of higher level than the members who
have authored the earlier report. The nodal agency will be CPCB and State PCB jointly for
coordination and compliance. The joint Committee may meet within 15 days from today to
plan further course of action. Further, inspection may be conducted within one month
thereafter and report given to this Tribunal within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF. The report may give the data of water supplied and used and
adequacy of the steps taken to mitigate the air pollution in the area, including the
adequacy of plantations so as to act as buffer to prevent pollution, affecting the habitation
in the vicinity. Further, it may indicate the ambient air quality of the area, standards
prescribed for mining operations in Consent to operate, whether water sprinkling is proper
in terms of criteria applicable and plan for adequate plantation. CPCB may consider laying
down/revising guidelines on water sprinkling to be followed by Mining and stone crushing

operations and tree plantations to serve as dust barrier.”

In compliance of the Hon’ble NGT order dated 18.08.2021 a meeting was held on
07-09-2021 of the members of the constituted committee in the office of Deputy
Commissioner at Narnaul District Mohindergarh. The copy of the minutes of the meeting is

enclosed as Annexure-l.
Site Inspection

Subsequently, the constituted Joint Committee comprising of Sh. Gurnam Singh,
Regional Director, CPCB, Chandigarh, Sh. Naveen Gulia, SEE, HSPCB, Panchkula, Sh.
Manoj kumar, Sub. Divisional Magistrate, Narnaul, Sh. Mohit Moudgil, Regional Officer,
HSPCB, Sh. Harish Kumar, AEE, HSPCB, Dharuhera Region, Sh. Niranjan, Mining
Officer, Mahendergarh , Sh Rajneesh Kumar, Range Forest Officer, Narnaul & Sh.
Yashpal, Ground Water Cell, Narnaul visited the concerned mining site in question to

N
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verify the facts of complaint on 08.12.2021( Attendance sheet enclosed). However, the

member of SEIAA could not joined the team due to his health issues.

The representative Sh. Naresh Yadav of the site in question has briefed the

operational status of Mine site:

« The mining site of M/s Nimawat Granites Private Limited is located in Bakhrija
and project pertains to opencast stone mining along with associated minor
minerals mine on the total land measuring 40.62 Hectare on Khasra Nos. 77 min,
78 min, 79 min, 80 min, 81 min, 88 min, 87 min & 88 min of Gair mumkin Pahar at

Vill.-Bakhrija. It is Government waste land (Gair Mumkin Pahar).

o The LOI for mining lease of the mining site was granted on 04.10.2017
(Annexure-ll) by Mines & Geology Department and the progressive mining
plan was approved by Director General, Mines & Geology Department,

Haryana.

e The NOC was obtained regarding non- involvement of Forest Land and Wild
life sanctuary in Mine Lease area Vide no. 23339 dated 20.8.2018 (Annexure-
lll) from Divisional Forest Officer, Distt. Mahendergarh.

e He informed that no mining has been carried out without the approval of
Environmental Clearance, Conditions of Consent to Establish and approved
environmental Management Plan from the prescribed Authorities. It is case of
freshly grant of lease to the LOI Holder.

e Consent to Establish has been obtained vide No. HSPCB/Consent/:
313100419MAHCTEG943796 Dated: 30/10/2019 and after that obtained consent
to operate for the period 27.2.2020 to 30.9.2022 vide No. HSPCB/Consent/:
313100420MAHCTO7024215 Dated: 27/02/2020 under the Provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981 from Pollution controt Board.

e The lease holder has informed that they are submitting Monthly producticn report
to Mine & Geology Department, Haryana.

. It has informed by the representative of the lease holder that one FIR has
been lodged by the RTA department due to some over loading and duplicate slips
issued. The copy of FIR lodged by the RTA department is enclosed as Annexure-
IV. This issue is being dealt by the concerned department.

The detail of M/s. Nimawat Granites Private Limited, Bakhrija is as under:

1. Category/ltem no. (in schedule) |1 (a)B |
2. Location of Project Latitude 27°55'01.30" N
Longitude 76°03'28.34” E
3. Project Details No. 03 Near Village Bakhrija, Tehsil Narnaul,

AN
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District Mahendragarh, Haryana
Production Capacity Production capacity 75,00,000 TPA
4. Project Cost 20 Cr.
5. Water Requirement & Source 40 KLD
Dust suppression & Wet |21 KLD
Drilling
Plantation 15 KLD
Domestic Purpose 4 KLD
6. Environment Management Plan | 20.70 Lakh
Budget
7. CCR Activities Budget 49 Lakh
CER 60.61 Lakh
9. Production (Year Wise)
Year Bench mrl ROM (MT)
First 306 to 286 7260248
Second 296 to 266 7756993
Third 276 to 246 7571958
Fourth 246 to 226 7588079
Fifth 226 to 193 7390697
10. Green belt/plantation
Year of plantation | Proposed Plantation
IYr. 500 Trees
IYr. 600 Trees
nyr. 620 Trees
IV Yr. 624 Trees
VYr. 624 Trees
Total 2968 Trees
1. Machinery required Excavator, Dozer Crawler Mounted, Dumper,
Wagon Drill with inbuilt Compressors, Air
Compressor, Rock Breaker, Diesel Operated
Pump, Generator, Explosive Van, Mini Bus,
Bolero Jeep, Maintenance Van.
12. Date of grant of EC Granted vide No. SEIAA/HR/2016/318 dated
09.09.2019.

@ @W@Qﬁ/
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Method of Mining and working:
"The allotted area is flat terrain with some undulation and country rock is hard so

the runoff water will be fast and percolation will be less. All the surface water is flowing

down towards North Eastern Direction to its natural slope. As it is a fresh area, it has
been proposed to undertake systematic and scientific mining for excavation of road
metal and masonry stone/ building stone during the lease period by way to adopt
mechanized open cast mining method for exploitation of the mineral. Drilling and
blasting is being used to dislodge the mineral. The mining method involves breaking
the rocks with explosives, loading the material with excavators and haulage with
dumpers.

Apart from mining, the loading and transportation up to stack yard is being done
mechanically. At current level of mining has reached approximately at a level of 40 mts

from the top.

Observations of the Joint Committee
. During inspection, mining activities were found non-operational as stone

crushers in the NCR Region were asked to close their operation due to |
implementation of GRAP. It has been observed that mining operation has
been carried out from top to bottom as per approved mining plan within
premised Lease.

. It was reported by the mining department that mining lease holders has
commenced mining operations only after 'getting a detailed Mining Plan
approved and obtaining EC from the SEIAA and CTO from the HSPCB.
Further, the mining operations has beenr carried out within the premises
limit and are undertaken within the boundary pillars of mining areas in
terms of approved mining production capacity and no illegal Mining has
been observed in / around the area in question. The information submitted
by Mining Department regarding mining activity is given below and month

wise production carried out by the lease holder is enclosed as Annexure-V.

Monthly Production for the year 2020 Monthly Production for the year 2021
Month Production (MT) Month Production (MT)
March 319000.48 March 582612.60
April 0.00 April 541526.96
May 434440.77 May 292815.00
June 759321.72 June 600755.03
July 968680.69 July 639070.59
August 915972.19 August 463030.22
September 1149298.11 September 850828.804
October 986778.65 October 967089.69
November 254645.91 November 322480.18
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December 240849.12 December -
January 458140.91 January -
February 868283.51 February -
Total 7355412.05 Total 5260209.08
. The constituted team observed that no bore well found at the mining lease

area for extraction of ground water. Further, as per approved Mining Plan
submitted by the project proponent to Department of Mines and Geology,
Haryana that there will be no proposal to utilize any surface or ground
water as the water table is at 80 meter to 85 meter below from the
surface level, whereas the proposed mining will be only upto 226 mRL,
which will be much above from the water table.

¢ HSPCB conducted the Ambient Air Quality Monitoring at 03 different locations (24
Hours) around mining site. The team has taken decision to conduct the monitoring
to ascertain the back ground quality of ambient air as all activities were lying closed
in the area due to implementation of GRAP. As per Analysis Report No. 317-319
dated 13.12.2021, parameters are found well within the prescribed limits
Annexure-VI.

e The Forest Department has stated that the lease holder has planted 600 trees in
the year 2020-21 and 900 trees in the year 2021-22 outside the leased mining area.
It has also informed that no approved mining plan has been submitted by the lease
holder in their department; due to which it couldn’'t be ascertained whether they
planted trees as per approved mining closure plan or not. The information
submitted by the Forest Department is enclosed as Annexure- VIl. The committee
observed that the plantation has not been made around the mining site as per
approved mining closure plan. The representative of lease holder informed that the
total area of mine has not been taken up till date since 10 to 12 Hectare area of
mining lease has been occupied by the villagers.

Compliance verification of Environment Clearance conditions :

Sl. Specific Conditions imposed by SEIAA Compliance
No.

1 | The PP shalt construct the three pucca link roads to the | Complied
mining site before the start of mining.

2. | Traffic management plan as submitted shall be Complied
implemented in letter and spirit. Apart, a detailed traffic
management and traffic decongestion plan shall be
drawn up to ensure that the current level of service of the
roads within a 05 kms radius of the project is marinated
and improved upon after the implementation of the
project

o e OB}
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3.

3. [The Project Proponent shall obtain all necessary

clearance/permission from all relevant agencies before
commencement of work.

All - necessary clearances
permissions has been obtained.

and

Consent to establish/operate for the project shall be
obtained from the State Pollution Control Board as
required under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and
Control of Pollution) Act, 1974,

Complied

The pp shail take precautions to suppress the dust in
and around the mining site.

Water sprinkling is being done with
the help of public Health STP treated
water through sprinklers fitted water
tankers (20 to 25 KLD) to suppress
dust in and around mining site. The
PP has maintained the log book for
utilization of treated sewage water to
suppress the dust emission during
mining activities. The agreement
regarding upliftment of treated
sewage water with the Executive
Engineer, PHED, Narnaul dated
09.02.2021 & 21.05.2021 are
enclosed herewith as Annexure-VIIl.

The PP shall obtain the permission regarding withdrawal
of ground water from CGWA before the start of the
project and also obtained the CTO from HSPCB after the
approval from CGWA

Ground water is not being extracted
, hence, there is no need to obtain
approval from CGWA and Lease
Holder has obtained CTO from the
HSPCB.

The Project Proponent shall install a minimum of 3
(three) online Ambient Air Quality Monitoring Stations
with 1 (one) in upwind and 2 (two) in downwind
direction based on long term climatologically data
about wind direction such that an angle of 120° is
made between the monitoring locations to monitor
critical parameters, refevant for mining operations, of
air pollution viz. . PM10, PM2,s, NO2, CO and SO2
etc. as per the methodology mentioned in NAAQS
Notification No. B-29016/20/90/PCl/1, dated
18.11.2009 covering the aspects of transportation and
use of heavy machinery in the impact zone. The
ambient air quality shall also be monitored at
prominent places like office building, canteen etc. as
per the site condition to ascertain the exposure
characteristics at specific places. The above data shall
be digitally displayed within 03 months in front of the
main Gate of the mire site.

Not complied. CAAQMS not
installed, however, ambient air
quality monitoring is being done by
external NABL approved laboratory
and 6 monthly compliance report is
being submitted to the concerned
department on regular basis.

Effective safeguard measures for prevention of dust
generation and subsequent suppression (like regular
water sprinkling, metal led road construction etc.) shall
be carried out in areas prone to air pollution wherein
high levels of PMy, and PM,.; are evident such as haul
road, loading and unloading point and transfer points.
The Fugitive dust emissions from all sources shall be

regularly controlled by installation of required

As mentioned above in point No. 5

e
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equipments/ machineries and preventive maintenance.
Use of suitable water-soluble chemical dust
suppressing agents may be explored for better
effectiveness of dust control system. It shall be
ensured that air pollution level conform to the
standards prescribed by the MoEFCC/Central
Pollution Control Board.

Regular monitoring of the flow rate of the springs and
perennial nallahs flowing in and around the mine lease
shall be carried out and records maintain. The natural
water bodies and or streams which are flowing in an
around the village, should not be disturbed. The Water
Table should be nurtured so as not to go down below the
pre-mining period. In case of any water scarcity in the
area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring
of water table in open dug wall located in village should
be incorporated to ascertain the impact of mining over
ground water table. The Report on changes in Ground
water level and quality shall be submitted on six-monthly
basis to the Regional Office of the Ministry, CGWA and
State Groundwater Department / State Pollution Control
Board.

Not complied. Further, no natural
water body has been observed in
and around mine site.

10.

Project Proponent shall regularly monitor and
maintain records w.r.t. ground water level and quality
in and around the mine lease by establishing a
network of existing welis as well as new piezo-meter
installations  during the mining operation in
consultation with Central Ground Water Authority/
State Ground Water Department. The Report on
changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office
of the Ministryy, CGWA and State Groundwater
Department / State Pollution Control Board.

No piezo meter installed by the
project proponent at site. However,
the report regarding change in
ground water level and quality of
nearby area is being monitored.

11.

Quality of polluted water generated from mining
operations which include Chemical Oxygen Demand
(COD) in mines run-off, acid mine drainage and metal
contamination in runoff shall be monitored along with
Total Suspended Solids (TDS), Dissolved Oxygen (DO),
pH and Total Suspended Solids (TSS). The monitored
data shall be uploaded on the website of the company as
well as displayed at the project site in public domain, on
a display board, at a suitable location near the main gate
of the Company. The circular No. J-20012/1/2006-(M)
dated 27.05.2009 issued by Ministry of Environment,
Forest and Climate Change may also be referred in this
regard.

No such monitoring has been
conducted by the project proponent.
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Project Proponent shall plan, develop and implement
rainwater harvesting measures on long term basis to
augment ground water resources in the area in
consultation with Central Ground Water Board/State
Groundwater Department. A report on amount of water
recharged needs to be submitted to Regional Office
MoEF&CC annually.

No such measures adopted by the
lease holder have been noticed.

13.

The peak particle velocity at 500m distance or within the
nearest habitation, whichever is closer shall be
monitored periodically as per applicable DGMS
guidelines.

Complied

14.

The illumination and sound at night at project sites
disturb the villages in respect of both human and animal
population. Consequent sleeping disorders and stress
may affect the health in the villages located close to
mining operations. Habitations have a right for darkness
and minimal noise levels at night. PPs must ensure that
the biological clock of the villages is not disturbed; by
orienting the floodlights/masks away from the villagers
and keeping the noise levels well within the prescribed
limits for day/night hours.

No such complaint has received in
this regard by HSPCB.

15.

The Project Proponent shall take measures for control of
noise levels below 85 dba in the work environment. The
workers engaged in operations of HEMM, etc. should be
provided with ear plugs /muffs. All personnel including
laborers working in dusty areas shall be provided with
protective respiratory devices along with adequate
training, awareness and information on safety and health
aspects. The PP shall be held responsible in case it has
been found that workers/ personals/ laborers are working
without personal protective equipment.

All the workers are provided with
safety equipments , ear plugs,
respiratory masks, helmets , shoes
etc as informed by the
representative of project proponent

16.

The Project Proponent shall develop greenbelt in 7.5m
wide safety zone all along the mine lease boundary as
per the guidelines of CPCB in order to arrest pollution
emanating from mining operations within the lease. The
whole Green belt shall be developed within first 5 years
starling from windward side of the active mining area.
The development of greenbelt shall be governed as per
the EC granted by the Ministry irrespective of the
stipulation made in approved mine plan.

The committee observed that the
plantation has not been made
around the mining site as per
approved mining closure plan. The
representative of lease holder
informed that the total area of mine
has not been taken up till date since
10 to 12 Hectare area of mining
lease still has been occupied by the
villagers

17.

The Project Proponent shall submit six monthly
compliance reports on the status of the implementation
of the stipulated environmental safeguards to the MOFF
& CC & its concern regional office, Central Pollution
Control Board and State Pollution Control Board.

The report is being submitted on 6
monthly basis.

3>
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Conclusion:-

. In order to assess the impact on ground water level and its quality, an
accurate monitoring of ground water levels and its quality for at least 01
year is required and comparison with previous year data need to be
worked out by the Project Proponent. Once an accurate monitoring is
carried out, then the assessment of impacts on ground water level and its
quality shall be carried out and further necessary action will be taken,
accordingly. However, no extraction of ground water has been observed

at the permitted lease mining area.

. The project proponent needs to plant native species as per approved

Mining Plan and to take care of already planted saplings.

. On the basis of site visit and facts submitted by the mining/forest department

the team has not observed any illegal mining activities.

o The assessment of ambient air quality monitoring needs to be carried out
during operation of mining activities. HSPCB will conduct the ambient air
quality monitoring again in order to ascertain the impact of mining activities.
In case of deterioration of ambient air quality due to mining activities, the

requisite direction will be issued to the project proponent accordingly.

Sh. Mohit Moudgil, RO Sh. Naveen Gulia, SEE Sh. Gurnam Singh
HSPCB, Dharuhera Region Panchkula Regional Director, CPCB
Sh. Anil Kumar Mehta Sh. Mahoj Kumar, SDM

Member of SEIAA On behalf of District

Administration, Narnaul
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M/s Nimawat Granites Pvt. Ltd., Village Bakhrija, Distt. Mohindergarh

M/s Nimawat Granites Pvt. Ltd., Village Bakhrija, Distt. Mohindergarh
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M/s Nimawat Granites Pvt. Ltd., Village Bakhrija, Distt. Mohindergarh

08-Dec-2021 2:14:40 PM
27°54'57 483'N:-76°311.313'E
1567 SE

08-Dec-2021 2:18:43 PM
27°54'54.486"N 76°3'8.749'E
109° E

8-Dec-2021 1:54:02 PM
1.453"N 76°2'54.503"E
263° W
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Mining Site - M/s Nimawat Granites Pvt. Ltd., Village Bakhrija, Distt. Mohindergarh

s
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Tree Plantation at Mining Site
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Sprinkling fitted Water Tank for dust suppression
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Avneruse— T

Minutes of meeting held o i f Hon'ble NGT
n dated 07-09-2021 in compliance of orders o

dated 18.08.2(?21 in the matter of Original Application No. 10/2021 titled as M/s Sanjay

Kumar Vs. Union of India and others pending in National Green Tribunal, New Delht.

The Hon'ble NGT vide order dated 18.08.2021 in the matter of Original Application No.
102021 titled s M/s Sanjay Kumar Vs. Union of India and others directed in pard No. 06
that "We find merit in the plea that apart from planting adequate number of lrees of nalive
species, adequacy of mitigation measures against dust poliution by way of waler spff"k”'”g
etc. and legitimacy of source of water need further verification. We modify the constitution of
the joint Committee as CPCB, State PCB, SEIAA Haryana and Depuly Commissioner,
Mahendragarh. We further direct that in view of insufficiency of the report, the
represeniatives in the new Committee should be of higher level than the members who have
authored the earlier report. The nodal agency will be CPCB and State PCB jointly for
coordination and compliance. The joint Commiltee may meet within 15 days from loday to
Plan further course of action. Further inspection may be conducted within one month
thereafter and report given to this Tribunal within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image
PDF. The report may give the data of water supplied and used ahd adequacy of the steps
taken to mitigate the air pollution in the area, including the adequacy of plantations s0 as (o
act as buffer to prevent pollution, affecting the habitation in the vicinity. Further, it may
indicate the ambient air qualily of the area, standards prescribed for mining operations in
Consent to operate, whether water sprinkling is proper in terms of cnleria applicable and plan
for adequate plantation. CPCB may consider laying down/revising guidelines on water
sprinkling to be followed by Mining and stone crushing operations and tree plantations to
serve as dust barrier’ |
Accordingly, the meeling was held on dated 07.09.2021 in compliance of Hon'ble NGT order
dated 18.08.2021 under the Chairmanship of Worthy Deputy Commissioner, Mohindergarh at

Narnaul. The list of officers who has attending the meeting is enclosed as Annexure- A

After detailed discussion, the following decisions were taken in the meeling:-

1. In the meeting the Worthy Deputy Commissioner has deputed Sh. Manoj Kumar, SDM
Narnaul on behalf of the Deputy Commissioner, Mohindergarh to visit the site with the
constituted team within 15 days and submit the compliance report in this regard, so that
reply may be filed in the Hon'ble National Green Tribunal, New Delhi well within time
period.

Page 1of 2

Scanned with CamScanner

- R

o~

-

-



The Mining Officer and Divisional Forest Officer will verify their necessary permission/
Validity of license obtained / issued for establishment/ operations to the sid site in
question as per their applicable Laws/ Acts/ Notifications/ any orders amended from time
to time in this regard and will initiate action as per their laws.

- HSPCB will conduct ambient air quality of the area on the day of visit by the joint
constituted team.

- The Member of SEIAA will verify the conditions of Environment Clearance so granted.

. The committee will also comply all the directions so issued in the above mentioned orders

and will submit ATR well within time.

The meeting ended with the vote of thanks to be chair.

Submitted for kind approval please.

SANDEEP  {ottssnon

SINGH Tosra 0530
Regional Officer

Dharuhera Region

Deputy Commissigner
Mohindergarh at Narnaul
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ATTENDANCE SHEET

Meeting regarding in pursuant to Hon'ble National Green Tribunal order dated 18.08.2021 in

original Application No. 10/2021 titled as M/s Sanjay Kumar Vs. Union of India and others in
National Green Tribunal, New Delhi.

1.
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Annexure-If

Begistered/Speced Post
From

The Directar,
Mines and Geology, Raryana,

30-Bays, Sector-17, Chandigarh.

To
M/s Nimdwat Granites Private Limited,
Through Smt. Sangepta Nimawat,

Fatehpur Shekhawati,
District Slkar {RaJasthan)-332301.

Memo No. DMG/HY /M L/Bakhrija-3/2017/6461
Dited Chandigarh, the 04.10.2017

Subject: A ,;_‘.115.:6”“:# of the highest bid.In respect of minor mineral mines of
“Stoné alongwith Assocfited minor minerals® of “Bakhrija Plot
No.3* having tentitlve area of 40.62 hectares In district

Maheadergarh, offered In e-Auction held on 21.08.2016 &
-22/08:2017 and Issuance of Letter of Intent (Lol) - regarding.

You partcipated In tfze;ln the e Auction held on 21.08.2016 & 22.08.2016 ¢cn the

Stata Government web portal f:.tt'ps://haryanaeprocurement.gov.in after accepting the
of the auction notce bearing No. DMG/HY/e-

terms and coniiitlons
Auctlon/M.Garh/Bhi/Ddr/2017 /4157 dated 24.07.2017 In order to obtaln mining lease

of mite mitnesil mine I village $Bakhrifa Plot No.3%, District Mahendergarh. You
offered itire Hfghest: HId 6F RS: 48,23;50,000/- [Rupees Forty Eight: Crores Twenty

Thres Lacs Fifty “Thoisand. only] per annum, against the Reserve Price of Rs.
47;55,50,0007- per gntum, for obtalning the Mining Lease of Miner Mineral mine

namely “Bikhrifa Plop No.3" for extraction of “Stone alongwith Associated minor
minerals® KavingReiitativearea of 40.62 hectares falling in khasra nos. 77min, 78min,

79min, 80nitn; 81min; B6inln, 87 and 88,
2. You are hereéby friformed that the State Government has accepted the highest bid
of Rs. 48,23,50,000/- [Rupees Forty Eight Crores Twenty Three Lacs Fifty
Thousand:only] perannum, offered by you In respect of the above said minor mincral

mine of TBakhrija Plot No:3” under the provisions of the Haryana Minor Mineral
rtation of Minerals & Prevention of Hlegal Mining Rules-

Concession, StocdYig, Transp:
zoﬂﬁmr‘l{uﬁeﬂ, Accordingly; you have become the successful bidder In respect of
“Bakhrifs Plok No 3 nilné&of the district Mahendergarh, i

3. Thﬁﬁwﬂcmeﬂfhﬂ.ﬂng accepted the aforementioned highest bld offered
by you, thellepartimént spleased to Lssue this Letter of Intent (Lol) In your favour being

1 M/S NIMAWAT GRANITES PVT. LTD.

OVERSEAS MIN-TECH CONSULTANT



ol “Stone

No.3”

“pakhrijs plot
d cnndl!lnnl“

successful bidder in respect of the Mine/area namely

along with Associated Minor Minerals® subject to the following terms &7
with effect from
® The period of lease shall be 12 years and the same® shall “’"‘m":;;my as required

the date of grant of environmental clearance by “m::;. f?':':‘u“"" b il by::;
te of

under EIA notification dated 14.09.2006 and us ames

MoEF, Gol or on expiry of a period of 12 months lron::;""‘of de®,
communication of acceptance of highest bld/ ssuance ©f

whichever is earller;

“as Is

a9 You may note that the area of the mining lease 18 tentative and was nuuﬂ‘::: :‘r," :zm

where is” basis (refer condition no. 4 of the notice). In case of any ot

imistake, if any, the same would be roctified/ corme

deed /agreement (refer condition no. 3 of the notice);

ccount of

No request regarding reduction inbid amount on @ reduction In land/area
: uding that of change In description of khasra

of the Mining lease, on any account (ncl
/ location etc. at any stage will be entertalned. This shall also Include any
of area for actual mining for want of compliance of appllab}-
the leased area had already been operated in
cludes the changes, {f any, as per condition

duction
d trictions for mining or part of
past. Needless to state that this also {n

of notice;

0,000/~ [Rupees Forty Elght Croves
e Lacs Fifty Thousand only] per annum shall be the “Annual dead
v you In the manner prescribed in the Jease deed/agreement to be
m ML-1 appended to the State Rules;

increased @ 25% on completion of each
ount of the annual lease money

of the highest bid te. Rs. 48,23,5

r pun!
v Tt

said annual dead rent shall be
ears. Accordingly, the year-wise am
- below:
of the Lease | Annual Dead Rent
(In INR)

Rs. 48,23,50,000/- |
Rs. 48,23,50,000/-
Rs. 48,23,50,000/-
Rs. 60,29.37 .
Rs. 60,29,37 T
Rs. 60, 0/~

Rs. 75,36, 2
Rs.75,36,71,875/-
Rs. 75,36,7' .
Rs. 94,20,89.844/-
Rs. 94,20,89,844 /-
Rs. 94,20, /-
fon of the grant, you are liable to deposit Rs.

the annual bid amount as “security deposit™ and
‘month’s advance dead rent. Out of which you
~of Rs. 4,82,35,000/- i.e. equal to 109 of the

M/S NIMAWAT GRANITES PVT. LTD.



annual bid amount as 'Initial bid security’ afer the conclusion of e-Auction. The
balance amount of Rs. 7,23,52,500/- of the bid security Le. 15% of the annual bid
amount along with Rs. 4,01,95,833/- on account of one month's advance dead rent
shall be deposited before commencement of the mining operations or before expiry
ofthe perfod of 12 months, whichever Is earller;

(vil)  You shall have to execute Lease Deed in Form ML-1 appended to the Haryana Minor
Mineral Concession, Stocking Transportation of Mineral & Prevention of llegal
Mining Rules-2012 (the State Rules 2012) within a period of 90 days from the date
aflssuance of this communlication/ grant of Lol;

(vil) [tmay be pointed out that as per existing applicable rates the lease deed had to be
ted on Non Judiclal Stamp papers worth Rs. 4,17,15,740/- (Rs. Four
Seventoen Lacs Fifteen Thousand Seven Hundred Forty only).

- v v vV vV VvV VvV vV v UV 9 ©

ner :/ lease deed executed shall be duly registered under relevant law
ority and they shall be liable to pay applicable
v etc.as per the applicable rates and demanded by the

ent;

-mmbﬂ to execute the Lease Deed within the prescribed period of 90 days,
thall be deemed to have been revoked and the amount of initial bid security
id at the time of auction shall be forfeited. Further, the balance amount of
ds the bid security, amountirig to Rs. 7,23,52,500/- being the 15% of the
"""" unk, shall ba recovered as arréars of land revenue and, you, as the Lol
r,'shall be debarred from participation In any future auctions for a

 of ﬂu Jease is not found solvent, the lessee shall offer
‘a supplementary deed shall be executed to this effect;

e Deed, either before commencement of the mining operation
od of 12 months from the date of issuance of this Lol,
Iy e of failure to deposit the balance 15% amount towards
d under clause (vi) above] the acceprance of bid/issuance of
aent shall be deemed to have been revoked and 10% amount

)] bid security at the time of auction shall stand forfeited.
towards security shall be recovered as arrears of land
pd from participation In any subsequent bids for a

@ Dead Rent in advance at monthly intervals as per
nent Le, from the date of commencement of the lease

as determined through open auction or shall pay
pinor minerals extracted or removed or consumed
3

er, employee etc, whichever Is more. The royalty

OVERSEAS M 3 M/S NIMAWAT GRANITES PVT. LTD.



edule appended to the State

shall be payuble at the rates prescribed in the First Sch me to time.

Rules and as may be revised by the State Government from & Dead
of the due

You shall also deposit/pay an sdditional amount equal €0 zl_ao::wards the ‘Mines

Ren » along with along with the monthly msullm;:n yund’.

and Minerals Development, Restoration and Rehabilita

visions of Section
&vl)  You shall also e nable to pay advance Income tax as per ';',: as per terms and
206(c) of income tax act In addition to contract money, paya
conditions of the Lease Deed.

riod,
Bvi)  Onenhancement of the annual dead rent with the expiry of every mn;: y&’.".ﬁumy
you shall de t the balance amount of security 30 as to upﬂ;ﬂ one year with
amount to 25% of the revised annual dead rent as applicable ol; be payable on
respect to the next block of three years. No interest. whatsoever, sha head of the
the security amount deposited under the prescribed security
fgovernment;

) You shall prepare a Mining Plan along with the Mine Closure Plan (Prt:'s:ehf{!x": :;
~ Final) as per chapter 10 of the State Rules for the *Mining site” an e
~ €ommence mining operations in any area except in accordance with s:a 150
Plan duly approved by an officer authorised by the Director, mines & Geology.

I

L 1. be allowed to be commenced only after prior
Jfapetent Authority as required under EIA notification dated
mended from time to time by the Ministry of Environment, Forest &
Govt of India and guidelines/ circulars issued Issued in this behall

1  to whom the mining rights have been granted through this lease
‘belfable to pay the following to the landowners for undertaking mining

iIn respect of the land area blocked under the concession but not

tion in respect of the area used for actual mining operations.

and the compensation shall be settled mutually between
lessee. In case of non-settlement of the rent and

1 Be decided by the District Collector concerned in
s contained in Chapter 9 of the State Rules:

de byﬂ;e lease holder within the area granted
#ed two times of the average monthly production as per
point of time;
; mineral outside the concession area granted on

‘qra),ld mineral dealer license as per provisions
es;

8 operations in any reserved/ protected
y law in force in India, or prohibited by any

- M/SNIMAWAT GRANITES PVT. LTD.



authority without obtaining prior permission In writing from such authority or
officer authorized in this behalf. In case of refusal of permission by such authority or
officer authorized In this behalf, Jegsee(s) shall nat be entitled to claim any rellef in

payment of contract money on thls account;

ters (2m) ghall be maintained above the ground water
ining and no mining operations shall be permissibie

(xxv) A safety margin of two me!
fic permission Is obtained from the competent

| table while undertaking m
l below this level unless a specl
authority in this behalf.

ﬂm The lessee shall not undertake any mining operations In the area granted on mining

. e without obtaining requisite permission from the competent authority as
G a@mﬁrmﬁ‘dﬁzmlnlu operations under relevant law's;

. The Jesses shall be under obligation to carry out mining In accordance with all other

as as applicable the Mines Act 1952, Mines and Minerals

t, 1957, {ndian Explosives Act, 1884, Forest

En nment (rrotccdoﬁ) Act, 1986 and the rules

Stection) Act, 1972, Water (Prevention and Control

< vention and Control of Pollution} Act, 198%;

dingly, for the time being you are advised to submit the Draft Mining Lease
nt on Form ML-I (in Five copies), appended to the State Rules, 2012, along
e apg:umm including a solvent surety(s) for a sum equal to the
nual bid for execution of the agreement, within a period of 90 days
ofﬁ\;is'h}d~a&gpt;§ceiw and the Lol. You should also furnish
effect that you nnfnediaﬁety deposit the requisite stamp duty as

5 coum%ud under para 3(vill) above.

for Director; Mings & Geology,
*Yaryana

khrija-3/2017/6462 Dated: 04.10.2017

od to the following for information and necessary action:-

jana State Pollution Control Board, Sector-6, panchkula.
ssioner, Narnaul
Narnaul.
Mining Officer,
for Director, Mines & Geology.
Haryana

5 M/S NIMAWAT GRANITES PVT. LTD.
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OFFICE OF THE DIVISIONAL FOREST OFFICER,

To

Sub:

Ref

Awnexase- 111

FOREST COMPLEX, MAHENDERGARH.
Tel./Fax: +91 1285 220229, E-mail: dfomgarh@yahoo.co.in

M/s Nimawat Granites Private Limited, .
Fatehpur Shekhawati, District Sirkar,
Rajasthan- 332301.

lssue of certificate regarding non-involvement of Forest Land and W:id
Life Sanctuary in Mine lease area.

Your letter dated 14-08-2018.

On the subject cited above the clarification of required information of

khasra no 77min 78mun, 79min, 80min. 81min, 86min. 87 and B8 total area 40 82 ha of

viliage Bakhrija given hereby is as under _

a)

c)

As per reccrds available the. above said land is not part of notfied
VReserved Forest, Protected Forest under Indian Forest Act. 1827 and
areas closed under section 4 & 5 of Punjab Land Preservation Act 1900.

it is clarified that by the Notification No. §.0 8/P.A. 2/1900/8 4/2013 dated
4th January. 2013, all revenue Estate of Mahendergarh is nolified u/s 4 of
PLPA 1900 and S.0.81/PA 2/1900/S.3/2012 dated 19th December 2012
u/s 3 of PLPA 1900 The area is however not recorded as forest in the
Government recard but felling of any tree is strictly prohibited without the
permission of Divisional Forest Officer, Mahendergarh.

As per the records available with the Forest Depariment Mahendergarh
the khasra nos. does not fall in areas where plantations were raised Dy
the Forest Department under Aravalli project.

There is no notified Wild Life Sanctuary, Bird Sanctuary, National
Parks and Conservation Reserve in Mahendergarh districl However
if any kind of Clarfication/NOC required from the wildlife depariment
for wildlife management plan, the project proponent separelly appiy
to the State Wildlife VWarden, Haryana for the same. '

from Protected Forest/Aravall

If approach road is required

plantation/netified section 4 & 5 of PLPA 1900 area by the user agency

the ciearance/reguiatization urder Forest Conservation Act. 1880 wil'be

required Without prior clearance from Forest Department, the use of

..,&.‘

v

NG




As per the records available with the Forest Department Mahendergarh
khasra no. 77min, 78min, 79min, 80min, 81min,86min, 87 and 88 of
village Bakhrija area does not fall in Aravalli plantation areas Class of

such type area "Status of forest yet to be decided" by Govt.
All other statutory clearance, mandated under the Environment Protection

g)

Act. 1986, as per the notification of Ministry of Environment and Forests,
| Government of India. dated 07.05.1992 or any other Act/order shall be
; . : obtained time to time as applicable by the project proponents from the
‘ concerned authorities.

) it is clarified the Hon'ble Supreme Court has issued various judgment
dated 07 05.2002. 29.10.2002, 16.12.2002, 18.03.2004, 14.05.2008, etc

3 pertaining 1o Aravali region in Haryana, which should be compiled with.
i i) It shall be the responsibility of user agency/applicant 10 get necessary
clearances/permissions under various Acts and Rules applicable if any,

.
time to time from the respective authorities/Department.
’ " g .{:j';\&
i e Divisional Forest Officer.
L= Maheﬁdergarh.
Endst. No. Dated :
" g A copy is forwarded to Range Forest Officer, Nangal Chauchary w.rt. his
| b \atter no. 190 dated 17-08-18 for compliance of condition.
. iy .
i Divisional Forest Officer.
Mahendergarh.
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i%} HARYANA POLICE CITIZEN SERVICES (gRamm g aria #an)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
TaH Fgaar RaE
(YRT 154 g3 wigear widar & ded)

District (feT): MAHENDERGARH  P.S. (4TT): NANGAL Year (a¥): 2021
CHAUDHRI
FIR No. (7.4 . &.): 0002 Date (R=1i): 02/01/2021
23:08
S.No.. Acts (Frfafage) Sections (ETRT(T))
(F.9.)
1 IPC 1860 ' 120-B
2 IPC1860 201
3 IPC 1860 B 34
4 IPC 1860 B 406
5 IPC 1860 420

() Occurrence of offence (39T FY TE):

1 pay(Re): Saturday Date from (Retiw ®): 02/01/2021 Date To (Reii& a®): 02/01/2021
Time Period (AT 3afW): Pahar | Time From (877 R): 00:00 hrs Time To (§AF d%): 00:00 hrs
(b)  Information received at P.S. (4TAT STgT Date (f=tis): Time (4HY):
{IAT 9T g39): 02/01/2021 20:30 hrs
(c) General Diary Reference Entry No. (3% &.):  Time (w57):
(Qrsraran Fee): 024 02/01/2021
22:37 hrs

Type of Information (=T HT YhR): Written

System IP (3m$d):10.88.233.142 14/01/2022 11:57:59 1/9



@ HARYANA POLICE CITIZEN SERVICES (gR=mm gfes amits d4n)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde

(4T 154 &3 9fhar ¥iar & dgqd)

5. Place of Occurrence
(TSATETA):

1. (a) Direction and distance from P.S. (4= & gt 3R fgam): NORTH-WEST, 8 Km(s) Beat No. (fie &.): 29

(b) Address (9aT): &TelsT,

(¢) In case, outside the limit of this Police Station, then Name of P.S. (g ¥1aT WAT & agX & aY ATAT H1 ATH):

District (State) (T (I=)):

6. Complainant / Informant (Y& aa®at / FaaTHaY):
@  Name (@) oig
(0)  Father'sHusband's Name (Rram/afa 1 a9 ):

(©  Date/Year of Birth (5=8 fafX / a¥): (d) Nationality (XTTs&XardT): INDIA
1969

(®  UID No. (3T ¥.):
770613577489

() passport No. (4rraYé €.):
Date of Issue (AIRY &I &1 ATA):  Place of I ssue (ST FI FHT TATA):

(9  Occupation (saaEmR):
(h) Address
(9<m):
S-NC’; Address Type (9T &T  Address (IdT)
FE)
1 Present Address RTA sTRaAtel, NANGAL CHAUDHRI,
MAHENDERGARH, HARYANA., INDIA
2 Permanent Address RTA sTRaAtel, NANGAL CHAUDHRI,

MAHENDERGARH, HARYANA, INDIA

System IP (3$d)):10.88.233.142 14/01/2022 11:58:09 2/9



10.

11.

12.

HE

. HARYANA POLICE CITIZEN SERVICES (gR=mom qfad ameries darn)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde
(4RT 154 &3 wikar afgar & dgqa)

() Phone number (G H.): M obile (RT3 H.):

Details of known / suspected / unknown accused with full particulars (Il / @feaer / 3rad
FfAgFa F1 R RAawor afga k).

S.No. Name (am) Alias (39<ITH) Relative's Name (RedgrR #T a1)
(F.9.)
1 #gy e

2 A Ied
3 gEar @R Father's Name: G3TY TR

Reasons for delay in reporting by the complainant / infor mant (frrrIdasdr / qa:rraw—ﬁ GaRT
RarE 38 @ goF TR & FROT):

Particulars of properties of interest (Fafetrd §¥qfed &1
fazor):

S.No. property Type (¥Fdfed # Sub Type (37 Y&R) Value(In Rs) (e (¥
EHE) #))

Total value of property stolen (In Rs-) (I g§§ Fafed &1 Ha Jea(F A)):
Inquest Report / U.D. case No., if any (Feg e Raré / gauawor €., afg F:15 3):

S.NO. yIDB Number (Z.2.9&or ¥.)
(F.9.)

First Information contents (FIH AT TLY):
[T & AT Yt TIgd, AT aitRy fAwr- FdAad dase usde o o swdier giasr

System IP (3m$tT):10.88.233.142 14/01/2022 11:58:09 3/9



. HARYANA POLICE CITIZEN SERVICES (gR=mom qfad ameries darn)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

yqH gaar Rde
(aRT 154 g3 uihar @ffar & dgd)

BRI AT & Afod T 37T B Wod FRIAOET TR | F RAeeg &g adk 3IREAT Al
da g | S g o @ A gIen fAd & N & AAad tege wrgde v arer Aged
T B G S 2R SATAT & 3THT S-IGTT hd Jolel T &2l & JUT MW & § - G
H 31T8F gofel atells I g 3R HUeT IHRIE T IMET & gold T ar afar fHererd & |
& gl 3 dofel @l AT G TdT A doted HI § - YA & A AN & foIw
Aoy erErrd i § | S 30 g W Ax &k 30-12-20 &l ST 7R AR — 32
ST -4441 &Y A fRa1 @ arels & 9rEg § - @Er L3N0, 331155520 & 3qaR
3TRIFA ST A AT &N il 14.440 T 38 1Y TH HicT I G R ATeAreT AFaR 3
T% / 7107 featie 30.12.20 §HT 05.39 Wr.ua. fAe | 9@ a9 de 28 UHdr a7 | 3HS
T g Teh JNaTlls T gdi ST IS FI A GAGIC ¢anT fedeprell a5 | frdH 9 a¢
45.320 THE S IS | fOEeT agr IS R, TEr FHI dAT &I ATllel AFaR IaT T
g | 38 AfARFd T 3 M8 S8 Alged GaRT HIA 35 &l Fhae deh af 3 W
afgehdl sfFeR T.UG 03- &3 0573 fordes 9/ drelle @+ 03 Tk / 7110 fe&tren
30.12.20 H ¥HI 5.51 pm fFTHr @& s7&=X 331155525-17083 & IH de 27.900
UH.EY. 9T 37 3R SH ATele I dofel dlel Fdlel dR gl al 3ol A X 34T ey
&1 gadr wier udi gH el § e fr 75 9o & | 38 ArR H wier o e i
d¢ 42.690 TSl 9T AT A IMET AR -32 SILEY. - 4141 ST Alelled 7F7sX 03 TH /
7109 feaAr 30.12.20 THT 05.48 PM T @M A+ 331155523-17085 & hlel gdf &
HJAR M d¢ 27.980 TAE. IRAT AT Uh 3o SHT AT &I g § - WAT W R Fofed
Fr ot #F AT d¢ 44.270 TH & 9T IAT ST 3RS INSAT T a8 I dTelled 34T
g e amr 3R gifeher & 39 @t fFar IR S IWIFT FEETd H d&S & fov
fSAEaa A8cT & TaTee HI RS A R Fel AT | 3ogid PIg TodVolelsh oIdre T
IR AT & Fis RS Rearar | 397 At 02.01.21 &Y Sl ST & Joaeel H g
TEIST A & 37U T TRd 7 T AT aF AalsT AS W IWIFd AT ASHAT dse
I TG T Teh ST Ted § o7 g 35 Tordenl Hel 30 TH $HT HAeg § Tehalehl doidd
IR ot AR ar IS e T GF AT F T g - W@ e AR
331156421-10878 feaTier 02.01.2021 AT FFR 3 T / 42231 fHel 3R Iy W aAF71

G

System IP (3m$tT):10.88.233.142 14/01/2022 11:58:19 419



. HARYANA POLICE CITIZEN SERVICES (gR=mom qfad ameries darn)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde
(4RT 154 &3 wikar afgar & dgqa)

G

T 3N 66A 3248 for@r g31m AT | el HF 1T Tl <leleh ToIeT o UL &1 & 37 a=di A
AH d¢ 28 TALL. GRATAT I AT | S HI 3Tk ST & dolel W Ak T @l FAA sy
I AT o ST AT g ST eehier oAi9Tel TRl 9T 38 Tolel AT dl 3HA Tofel
43540 fFace 9T 3T S fAATGd IAge SanT SAT I § - G & T 15 T
31T 9/ T | S wier 9=t I IS JUT IWIFA IS HT 3NaTes FT AT HAT AT
| IMET ST qIfheT H Sog HIART AT dUT T AfRd ST g [AEd Jdaise Isae o 0
& el G ST q 3uerd Feft Mmf3Aqr & € - W@l fAFrer a1 & ggr W ugar df 98T W
HRldT THR T A THR fAaredr Fiforamre gerelr I fSer gorelr , diaehrar e &
HAART T T80 IWFd RS TR oo 1 3715 ol 3HA His RS T wAg! fohar
3R 39 AEST FFR 90530-08316 F AESeT AFR 82950-90033 WX Wi oramam 3t
&gl 6 3T a1 AT & | S A Bl W a1 FH dF Bl dlel IfFd o HIAT ATH Ao
AT AT | Hel 3GH 3TNFd RS R Fgl df 3oeled Hel & Faldl Hl BiA & ar |
Helar AR aer &1 39H 7 919 g5 | 3ol Hal b GART RS FETET A § dgT Ial |
38 TRAT # 9 TIH Afed 30 HRATET A I 3R 3890 RFE R Fgl ar gerar o
HDEAD. I A Tad ITHTS AT YHSET & 36 o WA HaT & srer a1 g1
X fear 3R 387 ¥ srer 3o e & HIRT Hr qUT g A5 FeA AT HIRAT FHr 1S
AT QRT3 Blel YT 2T IIGd &1 Bl 3T AT 3R 3G BleT & o1¢ Geldr o FHal
foh eefepic] O GATAT AGT ST &, A 0 IR H HIs Il o481 | IR 7R Fled Hgan
ar # g Reers §@m | S ST A1 TR, - 66 T -3248 & dTeleh Joter g Afrerdrer
ST IR AT HIS AT RIS &1 o ST $FI3s aRd TAY YT Hfohd fohar ar=m | S
Iy @1 AT S 3 dF B I FEETd I ST TSR JAT 3 ST F 9T I R
feATad e Usde for 0 & Afas #ARY AATGT IUT RY Iead T A o)
82950-90033  94161-40003 § S 3WIFd <AfFT R Alfcln! & T AR Al &
3aTelle MTSAT HATHT 3oTh! HH T@AT AT FH dotel $HI HET Tdf AT AN Feh Gelol
fQammeT Y qur e QT A g 3T [TUEY & AT WS T @ & TAT TWER B
USTET T JhdleT Ugal & & | SHHT geT AT T ATAThdl § | IWIed I A
FIYATET g UTAT ATdTel e AT ST T § | AEMA FR-GE 1 S | 39 FFafowd

System IP (3m$tT):10.88.233.142 14/01/2022 11:58:45 5/9



@ HARYANA POLICE CITIZEN SERVICES (gR=mm gfes amits d4n)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde

(aRT 154 g3 uihar @ffar & dgd)

HETSITT HoldsT g | SD/- BIJENDER SINGH &g wif@restor f3srmer arala f&ste
2.01.202137 U1~ 377 oA 2.1.2021 T AT GF TRATH F1fd Jr iy 7 Fasr
AREAT o gITOR YT AT Teh TR fofdd fosig g RT.A. AREler & 927 dr g | S
SXETEd & HAGT § I A S URT 406,420,201,120-B,34 IPC T Gfed §iT UrIT S W
uifed @A W FqFeAT 1. 02 DT 2.1.2020 U/S 406,420,201,120-B, 34 |PC ATAT FATTe aery
gor ISR foFam ST el fRee gfo A9 310d GX@d IR & ST audier SeEd
EAS| SIS o1. 400/NNL & fasig gamer gferd didhr S| aaax g fAemagy Sl s @
g | FIRF 9fdm SRR aa JIR3AT ST STl ATSIeec AIgd af Yford halsl Tl &
aar # fArars sReh | Rers & fT : T |

13. Action taken: Sincethe above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr TR FREEY : GfF SWFT AFAFRT T gaqT TdaqT § F AR F&A FT AT
AT ¥. 2 # 3oa@ YRT & d&d g.):

(1) Registered the case and took up theinvestigation (q?ﬂkﬁa% (“sﬁ'g-ﬁfgegﬂ% 2
fow for ar=m): or (M)

(2)  Directed (Nameof 1.0.) (3T 3rfr=rY F1 &1):
RAMESHWER

No. (H.): 512NNL  totakeup theInvestigation (Y SITT 39ar T & ot &
T fader faar a=m) or (M)

Directed (Mobile No. of 1.0.) (9ITer 3SR &1 Aasd A1) 919416903677

(3 Refused investigation dueto (s & faw): or (F HRUT FHR fRaT
) District (farel):

(4)  TransferredtoP.S. (YUTeT):

System IP (3m$tT):10.88.233.142 14/01/2022 11:58:45 6/9



@ HARYANA POLICE CITIZEN SERVICES (gR=mm gfes amits d4n)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

yqH gaar Rde
(aRT 154 g3 uihar @ffar & dgd)

on point of jurisdiction (Y &FAfAFR &

FROT FEATAR).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (fRITrId®ar /

HaaTwal F TARE 9g F Fo$ =AY, FE g g AW 3R vE F1N AYeF
RFaaswar & & =)

R.O.A.C. (3IR.3.T.4.)

14. Signature/ Thumb Signature of Officer in charge, Police
impression Station (UTAAT THRY & FEATER)
of the complainant /
infor mant (R Ad®ar / Name (sITH): MEHAR SINGH
ATl F FEARR /33 Rank (9g): | (Inspector)
&1 farameT) :
No. (&.): 316A

15, pateand time of dispatch to the court (3r&Tera # I9or #r Rt
3 wa):

System IP (3$d)):10.88.233.142 14/01/2022 11:58:46 719



Pamt HARYANA POLICE CITIZEN SERVICES (gR=mom gfew amiie d4n)

L3
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde

(aRT 154 g3 uihar @ffar & dgd)

Attachment toitem 7 of First Information Report (YUH F@«T RUE & #Ag 7 Heldalsh):

Physical features, deformities and other details of the suspect/accused: (1f known / seen)
(a@fewer / sifhgEa i TORE RAdvad, Rgfowt sk s R @R w7 2@ =)

S.No. oo (fifam) Date/Year Of  pjiig(gamae)  HEGMt  complexion (Zr) I dentification Mark(s) (Fg=Te fa=g)
(®.49.) Birth (s=s AR (cms)
| ag) (<
(@.71))
1 2 3 4 5 6 2
1 Male

Ispox pitted: Yes

2 Male
I's pox pitted: Yes
3 Male
Ispox pitted: Yes
Deformitj%/ Peculiari.ties Teeth (a-‘l’a-) Hair (a1e) Eye(a;ﬁi@‘-) Habit(S)(m) Dress Habit (s)
(Rgfaar / Rftrseamn) (Tg=TaT
8 9 10 11 12 13
L anguage/Dialect Place of (T ¥YTeT) Others (31=9)
(srmsT/ae)
Burn Mark (Srer  Leucoderma Mole (AFHT)  Scar (9Td) Tattoo (& §T F1)
tred))
14 15 16 17 18 19 20

These fieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(@% &7 Tl gof fFv S Iy RFEasdt / gaaear ey / FfRgea & & 71§ v T 37X A0F THSER Aar B)

System IP (3$d)):10.88.233.142 14/01/2022 11:58:46 8/9



@ HARYANA POLICE CITIZEN SERVICES (gR=mm gfes amits d4n)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yqH gaar Rde

(4T 154 &3 9fhar ¥iar & dgqd)

System IP (3$4):10.88.233.142 14/01/2022 11:58:46 9/9



Aunexure -V

Office of Mines & Geology Department, Narnaul%/;

Regional Officer,
HSPCB,
Dharuhera..

Memo No: kﬁé N Dated: 9—7//2/7332- \

Subject:-  Regarding the inspection dated 08-12-2021 of Bakhrija Plot-3
Reference:- In reference of 0.A No. 10/2021 Sanjay Kumar V/s State of India

On the above noted subject it is intimated that an inspection was
carried out of M/s Nimawat Greanite PvtLtd Bakhrija Plot-3 on dated
08-12-2021 along with the members constituted by worthy Deputy
Commissioner. During inspection randomly pillars was checked as per their
GPS coordinates and mostly pillars found correct. Also there was no illegél

mining activity outside the lease area during the inspection.

This is for your kind information and necessary action please.

Minmi Ofﬁc;ﬁ—Q .

Mines & Geology Department
Narnaul

Mg TG IS, SRS RN, Rrcit Gelr e e, e
1Izampur Road, Industrial Area, District Industiries Centere Building, Narnaul -
E-Mail : miningofficenarnaul@gmail.com = 01282-25239‘5 .

D:\Letter Eng..docx



SR @ Td Hfasm T, IRe

" Office of Mines & Geology Department, Narnaul

To

Regional Officer,
HSPCB
Dharuhera

Memo No. 500 z Dated. OHI

Subject: = Regarding the inspection dated 08.12.2021 of M/s Nimawat
Granite pvt. Ltd. (Bakhrija Plot No.03).
Reference: In reference of 0.A. No.10/2021 Sanjay Kumar Vs State of
India.
In the continuation of this office memo no.4963 dated 27.12.2021,
the production report of M/s Nimawat Granite pvt. Ltd. (Bakhrija Plot no. 03) is
- given as under: -

Bakhrija Plot no. 03 Bakhrija Plot no. 03
Production year 2020 . Production year 2021
Month Production (MT) Month Production (MT)
Mar-20 319000.48 Mar-21 | 582612.60
Apr-20 0.00 - Apr-21 541526.96
May-20 434440.77 May-21 292815.00
Jun-20 759321.72 Jun-21 600755.03
Jul-20 968680.69 Jul-21 639070.59
Aug-20 915972.19 Aug-21 463030.22
Sep-20 1149298.11 Sep-21 850828.804
Oct-20 986778.65 Oct-21 967089.69
© | Nov-20 254645.91 Nov-21 322480.18
+* | Dec-20 240849.12 TOTAL 52,60,209.08
: Jan-21 458140.91 '
Feb-21 868283.51
TOTAL 73,55,412.05

This is for your kind information and necessary actjon please.

Mines and Geology Department
Narnaul

Nizampur Road, Industrial Area, District Industiries Centere Building, Narnaul

E-Mail : miningofficenarnaul@gmailcom & 01282-252395
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Laboratory of the
— Haryana State Pollution Control Board

e — Vikas Sadan, Ist Floor, Gurgaon

]

<[ . FORM 1V ( See Rule 14)

Report No.:- 318
Dated- 13" December, 2021

I, nereoy, cerufy that | Ramni

received on the 09"
Naveen Gulia, SEE, HSPCB,
Officer, Sh. Rajnesh Kumar,
cf M/s Nimawat Granties Pvt. Ltd, Plot No.3, Mi
8/12/2021 to 09/12/2021 from the
a condition fit for analysis reported below:-

76.055841 collected on 0
analysis. The Sample was in

1 further certify tha
13/12/2021 and de

day of December,
Sh. Mohit Moudail,
RFO & Sh. Harish Kumar,

was Sharma as Board Analyst,
section (2) of section 29 of Air (Prevention and control of pollution) Act, 1981
2021 from Sh. Gurm
RO, HSPCB,
AEE asample
nes Bakhrija,

t 1 have analyzed the afore-mentioned
clare the result of analysis to be as follow:-

duly appointed under sub

(14 of 1981)

an Singh, RD, cPCB, §h.
sh. Niranjan Lal, Miml_ng
of process emission
N 27.915593, E
premises of the unit for

sample from 09/12/2021 to

Sr. No. Descriptions Report No: 318
1. Location of Sampling Paint Nimawat Granties Pvt. Ltd, Plot No.3, Mines
Bakhrija )
2. Date of sampling 08/12/2021 08/12/2021 to 09/12/2021
09/12/2021 -
3. Sampling started at 12:30 PM 8:30 PM 4:30 AM
4. Sampling completed at 8:30 PM . 4:30 AM 12:30 PM -
09/12/2021 09/12/2021 09/12/2021

S. Actual time of sampling 8 Hrs. - 475 min 8 Hrs.

Flow rate of SPM(m3/min) 1.16 1.06 0.98

Volume of air sampled for 556.8 503.5 465.5

SPM(m?3)
8. Average Ambient Temperature 15°C 11°C 13°C
9. Weather condition Almost Clear  Almost Clear Almost Clear

RESULTS . Prescribed

Limits

10. PM ;o pg/Nm3 (8 hourly) 89.0 74.0 83.0 : 100
11. PM ;5 pg/Nm3 (24 hour) 51.2 ‘60
12. Sulpher Dioxide pg/Nm3 24.6 18.2 20.2 80
13. Oxides of Nitrogen pg/Nm?3 9.0 8.1 8.8 - 80

The condition of the seal, fastening and
Container had its seals founded intact i
representative of the industry and the b

Signed this on 13" December, 2021
Laboratory of The

Haryana State Pollution Control Boar
Vikas Sadan, Gurgaon :

To

n order;

container on receipt was as follows:
slip on the container had the signature of the
oard representative.

Bc)x% ‘A?*ei’yst‘ .

The Member Secretary
Haryana State Pollution Control Board
C-11, Sec.-6, Panchkula (Haryana)

Bomelya e -1
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Laboratory of the
HARYANA  STATE Haryana State Pollution Control Board
R 1560 5 P, R e PR .
B Vikas Sadan, Ist Floor, Gurgaon

FORM 1V ( See Rule 14)

Report No.:- 319

Dated- 13" December, 2021 '

I, hereby, certify that I Ramniwas Sharma as Board Analyst, duly appointed under sub
section (2) of section 29 of Air (Prevention and control of pollution) Act, 1981 (14 of 1981)
received on the 09'" day of December, 2021 from Sh. Gurman Singh, RD, CPCB, Sh.
Naveen Gulia, SEE, HSPCB, Sh. Mohit Moudgil, RO, HSPCB, Sh. Niranjan Lal, Miming
Officer, Sh. Rajnesh Kumar, RFO & Sh. Harish Kumar, AEE a sample of process emission
of M/s Nimawat Granties Pvt. Ltd, Plot No.3, Mines Bakhrija, N 27.895785, E
76.042998 collected on 08/12/2021 to 09/12/2021 from the premises of the unit for
analysis. The Sample was in a condition fit for analysis reported below:-

I further certify that 1 have analyzed the afore-mentioned sample from 09/12/2021 to
13/12/2021 and declare the result of analysis to be as follow:- ‘

Sr. No. Descriptions Report No: 319
1. Location of Sampling Point Nimawat Granties Pvt. Ltd, Plot No.3, Mines
2. Date of sampling ggﬁ;?;on 08/12/2021 to  09/12/2021
’ 09/12/2021
3. Sampling started at 12:30 PM 8:30 PM 4:30 AM
4. Sampling completed at 8:30 PM 4:30 AM 12:30 PM.
09/12/2021 09/12/2021 09/12/2021

5. Actual time of sampling 8 Hrs. 475 min 8 Hrs.
6. Flow rate of SPM(m3/min) 1.56 1.5 1.41
7. Volume of air sampled for 748.8 720 676.8

SPM(m3)
8. Average Ambient Temperature  15°C 11°C 13°C
9. Weather condition Almost Clear Almost Clear Almost Clear

RESULTS Prescribed

] Limits

10. PM 10 pg/Nm3 (8 hourly) 50.0 77.0 81.0 100
11, PM 55 ug/Nm3 (24 hour) _ 53.0 60
12. Sulpher Dioxide pg/Nm3 23.8 19.4 21.2 80
13. Oxides of Nitrogen pg/Nm3 10.1 7.1 7.9 80

Container had its seals founded intact in order; slip on the container had the signature of the

The condition of the seal, fastening and container on receipt was as follows:

representative of the industry and the board representative.

Signed this on 13" December, 2021
Laboratory of The ‘
Haryana State Pollution Control Board

Vikas Sadan, Gurgaon

To

BOA AraTyst

The Member Secretary
Haryana State Pollution Control Board
C-11, Sec.-6, Panchkula (Haryana)



P — Laboratory of the
IARYANA - STATE Haryana State Pollution Control Board

e Vikas Sadan, Ist Floor, Gurgaon

FORM 1V ( See Rule 14)

Report No.:- 317

Dated- 13" December, 2021

I, hereby, certify that I Ramniwas Sharma as Board Analyst, duly appointed under sub
section (2) of section 29 of Air (Prevention and control of pollution) Act, 1981 (14 of 1981)
received on the 09'" day of December, 2021 from Sh. Gurman Singh, RD, CPCB, Sh.
Naveen Gulia, SEE, HSPCB, Sh. Mohit Moudgil, RO, HSPCB, Sh. Niranjan Lal, Miming
Officer, Sh. Rajnesh Kumar, RFO & Sh. Harish Kumar, AEE a sample of process emission
of M/s Nimawat Granties Pvt. Ltd, Plot No.3, Mines Bakhrija, N 27.91229554, E
76.05523063 collected on 08/12/2021 to 09/12/2021 from the premises of the unit for
analysis. The Sample was in a condition fit for analysis reported below: -

I further certify that I have analyzed the afore;mentiohed sample from 09/12/2021 to
13/12/2021 and declare the result of analysis to be as follow:-

Sr. No Descriptions Report No: 317
1. Location of Sampling Point Nimawat Granties Pvt. Ltd, Plot No.3, Mines
Bakhrija )
2. Date of sampling 08/12/2021 08/12/2021 to 09/12/2021
09/12/2021

Sampling started at 12:30 PM 8:30 PM 4:30 AM

4. Sampling completed at 8:30 PM 4:30 AM 12:30 PM
09/12/2021 09/12/2021 09/12/2021

Actual time of sampling 8 Hrs. 8 Hrs. 8 Hrs.

Flow rate of SPM{m3/min) 1.01 1.13 1.13 -

Volume of air sampled for 484.8 542.4 542.4.

SPM(m3)
8. Average Ambient Temperature  15°C 11°C . 13°C

Weather condition Almost Clear Almost Clear Almost Clear

RESULTS Prescribed

Limits

10. PM ;0 ug/Nm3 (8 hourly) 91.0 76.0 83.0 100
11. PM 5,5 ug/Nm3 (24 hour) 54.0 60
12. Sulpher Dioxide pg/Nm3 25.2 18.2 19.4 80
13. Oxides of Nitrogen pyg/Nm3 11.8 7.0 9.6 80

Signed this on 13" December, 2021

The condition of the seal, fastening and container on receipt was as follows:
Container had its seals founded intact in order; slip on the container had the signature of the
representative of the industry and the board representative.

Laboratory of The

Haryana State Pollution Control Board

Vikas Sadan, Gurgaon

To

The Member Secretary

Haryana State Pollution Control Board

C-11, Sec.-6, Panchkula (Haryana)

U
Boatd[Anabyst
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0/0 THE EXECUTIVE ENGINEER PUBLIC HEALTH ENGINEERING DlV]SF}OI\ |
NO.2 NARNAUL g

) . i

To. i
)

%

NIMAWAT GRANITES PVT. LTD.

BAKHRIJA
Memo No. L{R!| Date o ¢{—o02.-202 | |
. 3
Sub: - Regarding consent for upliftment of treated sewage water at STP Rewari

Road, Narnaul.

With reference to your application consent for upliftment of treated sewage water at

STP Rewari Road, Narnaul for the use of dust suppression and plantation purpose is hereby granted
by vour own arrangement after depositing necessary charges@ Rs 4.5/ KLD circulated by EIC PHED

Panchkula subject to the following conditions:-

1. The availability of treated sewage water at ti;e STP, Rewari road Narnaul.
2. The validity of this consent is from the date of signing this letter to 30-04-2021 and can be
‘extended accordingly. '

This water will not be used for human consumption,
4. If the agency not lifts the water from STP or any other dispute of any kind then his allomment

(98]

may be cancelled at any stage.

Executjv ingineer

Endst No. dt.

I. Copy of the above is forwarded to the S.D.E. P.H. Engg. Sub division no.4 nnl for the

information and maintain proper record for upliftment of treated sewage water. After

verification of the record. The amount received from the firm may be deposited into

treasury through challan under Head 8782 remittance. ;
i

2. DAO of this office for info. and necessary action.

—_—ch —
- Executive Engineer

s
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0/0 THE EXECUTIVE ENGINEER PUBLIC HEALTH ENGINEERING DIVISION
NO.2 NARNAUL

4
To, |
1
NIMAWAT GRANITES PVT.LTD.
BAKHRIJA
MemoNo. [(o€ Date 9| -0$ -~ 2ok |
Sub: - Regarding consent for upliftment of treated sewage water at STP Rewari

Road, Narnaul.

With reference to your application consent for upliftment of treated sewage water at
STP Rewari Road, Narnaul for the use of dust suppression and plantation purpose is hereby grantqd
by your own arrangement after depositing necessary charges@ Rs 4.5/ KLD circulated by EIC PHED

Panchkula subject to the following conditions:-

I. The availability of treated sewage water at the STP, Rewari road Narnaul.

2. The validity c;f this consent is from the date of signing this letter to 31-12-2021 and can be
extended accordingly. :

3. This water will not be used for human consumption.

4. If the agency not lifts the water from STP or any other dispute of any kind then his allotment

may be cancelled at any stage.

Execut'@e/E\;gin/eer

ENGSHN O dt.

I. Copy of the above is forwarded to the S.D.E. P.H. Engg. Sub division no.4 nal for the
information and maintain proper record for upliftment of treated sewage water. After
verification of the record. The amount received from the firm may be deposited into
treasury through challan under Head 8782 remittance. :

2. DAO of this office for info. and necessary action.

- i -y
’ Exec/ut%e Engineer
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Treated water statement for the month of August 2021 as pé’r record maintained at

Sub Division.

| Quantity of
Sr. , Date of Treated water | ‘r‘ri}"eatEd
No. Name of firm dratin ' I ilwater. Remark
! ~drawniin
i e,
1-Aug-21 20000
2-Aug-21 20000
3-Aug-21 25000
4-Aug-21 25000
 5-Aug21 ;... 20000
 6-Aug21 25000
7-Aug-21 17115000
8-Aug-21 25000
9:Aug-21 | 25000
10-Aug-21 | ' 20000 .
11-Aug-21 .1 20000
12-Aug-21 1720000
13-Aug-21 . 25000
1 Nimawat Granites pvt. 14-Aug-21 —..~.20000
Ltd. - Bakhrija 15-Aug-21 J.—...15000
16-Aug-21 .../l 20000
17-Aug-21 1] . : 20000
18-Aug-21 .f.__ . 20000
19-Aug-21 | ... 15000
20-Aug-21 . .4,..-20000 )
21-Aug-21 _....20000 )
22-Aug-21 . 25000
24-Aug-21 | .. 30000
25-Aug-21 20000
26-Aug-21 i 25000
27-Aug-21 . 20000
28-Aug-21 20000 -
30-Aug-21 ....25000
' . ] ‘
\Vemn 1€ "/ii/ K



Jted water statement for the month of September 20,21 as pe

maintained at Sub Division.

I Y—

Quantlty of |
Name of firm Date of Treated water r\:\:}:tt:d f
drawn o
drawnin |
Ltr.

1-Sep-21 ~ 40000
L 2-Sep-21 35000

i 4-Sep-21 47000

6-Sep-21 40000

7-Sep-21 35000
8-Sep-21 40000
9-Sep-21 _40poo0

10-Sep-21 40000

11-Sep-21 35000
13-Sep-21 25000
14-Sep-21 130000]
.ot Granites pvt. Ltd 15-Sep-21 350001
sakhrija 16-Sep-21 710000
17-Sep-21 7 150()0

18-Sep-21 IUOUO

19-Sep-21 25000

20-Sep-21 45000

21-Sep-21 40000

22-Sep-21 45000
24-Sep-21 45000

25-Sep-21 - 40000

 27-sep-21 40000

28-Sep-21 M 45000
 29Sep21 35000,




water statement for the month of October 2021 as per reto
at Sub Division. ‘

¢ —— —_—

rc (faintan
. '

— - . ! -
Quantity of‘ '
. Date of Treated water lrEates
Name of firm water Rema
drawn .
drawn in
Ltr.
1-Oct-21 45000,
2-Oct-21 40000
3-0ct-21 40000,
4-Oct-21 35000
5-Oct-21 20000
6-Oct-21 450000
7-Oct-21 25000|
8-Oct-21 30000 )
9-Oct-21 40000]
10-Oct-21 30000]
12-Oct-21 40000
13-Oct-21 45000,
14-Oct-21 40000 |
awal Granites put. 15-Oct-21 40000 )
Ltd. - Bakhrija 16-Oct-21 40000,
17-Oct-21 45000 _
18-Oct-21 35000/
19-Oct-21 45000|
20-Oct-21 45000
21-Oct-21 40000 )
22-Oct-21 30000
23-Oct-21 35000 )
25-Oct-21 - 45000]
26-Oct-21 40000|
27-Oct-21 30000]
28-Oct-21 ~45000]
29-Oct-21 40000
30-Oct-21 - :';,O,QW,‘

S S|

. sy (S i



Sr.
No. '

T 1reated water statement for the month of November 2021 a_s/ per-‘re%brd A
maintained at Sub Division. ' |

Quantity of
" Date of Treated water Treated ,
Name of firm water Remark
drawn ) ¥
drawn in ‘

Ltr. . \
1-Nov-21 ao0b0] |
2-Nov-21 a0000] | ]

~ 3-Nov-21 40000 |
~ 4-Nov-21 40000
5-Nov-21 45000 L
~ 6-Nov-21 45000 |
7-Nov-21 40000
8-Nov-21 40000 :
9-Nov-21 45000
10-Nov-21 40000
12-Nov-21 45000 .
13-Nov-21 35000
14-Nov-21 - 35000
limawat Granites pvt. 15-Nov-21 135000
Ltd. - Bakhrija 16-Nov-21 35000
17-Nov-21 40000
18-Nov-21 135000
20-Nov-21 145000
21-Nov-21 45000
22-Nov-21 45000
23-Nov-21 40000
24-Nov-21 40000
25-Nov-21 40000
26-Nov-21 40000
27-Nov-21 45000 =
- 28-Nov-21 - 45000
'29-Nov-21 ~ 40000
30-Nov-21 35000




